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service, construction of roads and primary 
eduatioD for the children living In the 
locality; 

(b) whether it is a fact tbat tbe rate of 
taxation is 7l per cent upon annnal valua-
tion in Railway colonies, whereas the Civil 
population is paying taxes ar the rate of 
30 per cent on an average; and 

(e) whetber the Railway Administration 
is considering to pay to the Municipality at 
an increased rate? 

THE MINISTER Of TRANSPORT 
(SHRI BANSI LAL): (a) No Sir. From 
1.4.1983 the Eastern Railway is paying to 
Asaosol Municipality a sum of RI. 2,55,602/-
per annum towards municipa] tax and 
service charges. This works out to a rate 
of 19.5% (Holding 7.5% Conaervancy 60/ 0 
and Water 6%) OD the annual valuation of 
railway properties accepted by the Review 
Committee of the Asansol Municipality. No 
road bas been constructed by the Asansol 
Municipality within tbe Railway Colony. 
The provision of educational facilities 
is excluded from the paymen t of service 
cbarp per tbe directives of the Ministry of 
Finance. 

(b) The Railways pay to the Municipa-
lity 'i% of the annual valuation of post 
1937 Propenies as service charges. Informa. 
tion about payment by civil population is 
not available. 

(c) The question of the rate for payment 
is under consideration in consultation with 
MinistrY of Finance. 

COIIItructioa of ofl'-sbore Platforms in 
Hind_tan ShIpyard Ltd., 

VisakbapabuuD 

6981. SHRI BHATTAM SRIRAMA 
MUR TV: Will the Minister of TRANS-
PORT be pleased to state : 

(a) tbe number of off-thore platforms 
which are proposed to be collltrueted and 
are uDder constrUCtion in Hindustan Ship-
yard Limited, Visathapatoam and the capitaJ 
cost of the project approved by the Union 
GOYeI'DIDCDt ; 

(b) the number of order. wbicb wore 
HPCCted to be received durina a four-year 
period from tbe date or matiDi the proposal 
to tile Union GOYerDmeJIt and the Dumber 
of order. so far receiyed ; 

(c) the employmont potentiaJities, 
additional employment potentialities under 
this new project; and 

(d) the decision taken by ONGC with 
regard to placing the orders with HiDdustan 
Shipyard Limited ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) The 
Project for creating infra'itructuraI facilities 
at an exclusive Yard at a site adjacent to 
the Shipyard at Lova Garden for taking up 
construction of offshore well-bead platforms 
was approved by Government at an estima-
ted cost of Rs. 10.25 crores which includes 
Rs. 74 lakhs as capitalised interest. At 
present, the Shipyard bas orders for cons-
truction of two offshore platforms for Oil 
and Natural Gas Commission. 

(b) The Offshore Platforms Yard at 
Hindustan Shipyard Limited. Visakhapatnam 
was conceived for an initial capacity of two 
platforms and to be increased to four plat-
forms per year, based on the project ed needs 
of ONGC for these platforms durin8 the 7th 
Plan period. 

(C) The new Yard at Visakbapalnam 
today provides employment to nearly~l.000 
personnel and will ultimately provide em-
ployment to about 1,500 personnel. 

(d) The ONGC has not yet taken any 
decis jon with relard to the placjng of rurther 
orders on Hindustan Shipyard Limited. 

New Airpert in Kaayakumari DiattJcts 

6982. SHRI N. DENNIS: Will the 
Minister of TRANSPORT be pleased to 
state: 

(a) whether there is a propoaal under 
the consideration of Government to set up 
an Airport in Kanyakumari District ; and 

(b) if 10, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHRI JAG DISH TYTLER): (a) There 
is DO proposal to act up an airport in 
Kanyakumari since the airport at 
Trivandrum i. located at a djatance of 
60 kOl.. from. and connected by road and 
rail wjth, Kanyakumari. Farther, Indian 
Airlines and Vayudoot have Dot iodicated 
aDY requirement for an airport in Kany •• 
kumari. 




